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3T /ORDER

vH RG3HR EAT &1 HeFI & gary /
PER S. RIFAUR RAHMAN, AM:

In these appeals of assessee and Revenue are arising out of the
orders of the Commissioner of Income Tax (Appeals)]-22, Mumbai [in
short CIT(A)], dated 21.08.2019 & 21.09.2019. The assessments
were framed by the Dy. Commissioner of Income Tax, Circle-14(1)(2)
Mumbai (in short DCIT/ITO/ AO) for the A.Ys. 2010-11 & 2015-16
vides order dated 29.10.2015 & 29.11.2017 under section 143(3)
read with section 147 of the Income-tax Act, 1961 (hereinafter ‘the
Act’).

2. The registry placed on record assessee’s letters dated 9™ July,
2021 wherein it has been submitted that the assessee has already
opted for settlement of dispute for both the assessment years under
Direct Tax Vivad Se Vishwas Scheme (VVS Scheme), 2020 and
received Form No.3 from appropriate authority. The Ld. AR further
submitted that with respect to AY 2016-17, the assessee applied for
settlement when the appeal was pending before CIT(A) (ITA
348/Mum/2020). Since, the Revenue has filed the present appeal for
which Assessee has already received the form-3 and paid the
respective taxes. On the other hand, the Ld. DR submitted that the

appeal may be dismissed.

3. In view of foregoing, the appeals stand dismissed as the

assessee has settled the dispute under the VSV Scheme and received
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acknowledgement through form ‘3’ for both AY’s. Therefore, assessee
also complied with the settlements by paying respective tax as per
scheme. We do not see any reason to keep these appeals pending.

Accordingly, these appeals are dismissed.

4. In the Result, both the appeals are dismissed.

Order pronounced in the open court on13.07.2021.
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